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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

SANJAY AGARWAL - ...APPLICANT
VERSUS
STATE OF UTTARAKHAND & ORS. ...RESPONDENT’s

I, Dilwer Singh, S/o Laxman Sin-;fh', R/o Ward No. 03, Gumaniwala,
Dehradun, Uttrakhand, aged about 33 years,I am the respondent no. 8

in the aforesaid Original Application do hereby solemnly affirm and state
as under: |

1. That, I am the respondent no. 08 in the aforesaid Original
Application and fully acquainted with the facts and circumstances
of the case and, hence competent to swear this affidavit in the
above captioned matter.

2. That I have read the Notice by the National Green Tribunal on the
basis of the facts mentioned before the Hon'ble Bench and fully
understood the same and 1 state that same are Incorrect,
misleading thus the contents of the same are denied.

3. At the very outset, it is submitted that the contents/averments in
the above captioned original application to the extent not
specifically adverted to and replied herein shall be deemed to have
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been traversed in extensor and denied by the Respondent No. 08
save and except those which are expressly admitted hereinafter.
4. It is humbly submitted that the Respondent No 8 reserves its

rights to add, modify or otherwise elaborate its reply, averments,

contention, submissions and to place on record further annexures/

documents as may be required or as and when directed by this
Hon'ble Court.

5. PRELIMINARY SUBMISSIONS

(a)

(b)

It is pertinent to bring to the attention of this Hon'ble Court
that the complainant/informant is himsalf involved in
constructing buildings/residences in the same area, adjacent
to the disputed residential buildings. He has not approached
this tribunal with clean hands, as he is a co-purchaser, which
is clearly reflected in the sgie deed dated 04.02.2015, and
has actively participated' m constructing a similar building
next to the said land. This cu}fjplaint appears to stem from a
personal vendetta rooted in enmity with his partners. Copy
of the sale deed dated 04.02.2015 is Annexed here as
Annexure R/1 from page /¢ to _i

Furthermore, it is relevant to note that respondents no. 1 to
no. 3 did not take any action concerning the development or
construction of these buildings until after the National Green
Tribunal intervened. These authorities were aware of an
already developed township in the area, which was
established even before the construction of these buildings,
without approved maps or NOCs. The department itself
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acknaw'-edged in its report that no approvals can pe granted

for such development in this area.
(c) The prief facts of the present case are that Respondent No.

(d)

g purchased this land in from the previous awner, Puneet

Chachra , through a <ale deed dated 15.04.2023. In the
cale deed, the respondent was informed that the land was
free from any encumbrances. Additionally, he was advised
that he could proceed with constructing @ residential
building, noting that the township includes adjacent
residential, commercial, and hotel properties. Copy of the
cale deed dated 15.04.2023 is marked as Annexure R/2
from page _h__to Yy .

It is also important to bring to the attention of this Hon'ble
Court that the executed sale deed is not the first instance
where this land was involved in a transaction. The land had

previously been sold on three prior occasions (total 4), as

can be clearly understﬁéd from the table provided below:

'S |DETAILS | DETAILS “|DATE  OF| ANNEXURE | PAG |

|
'No '| OF  THE|OF THE | EXECUTED | E |
L GELLER  |BUYER | SALE DEED | ' NO. |
I S | I e - S
\| 1| PUNEET | DILWER \l 15.04.2023 = R/2 |
|| CHACHRA SINGH & | | | |
| ORS. | 7, 2
e | saic T 221 A0 = 2
|F zll MANAV PUNEET '|_13.oz.2uﬁ_l| R/3 __W u
| |JOHAR CHACHRA | lf..rE-'fF?\
3/ V.K PURI S —

MANAV |u_4.03.201‘7 | R/4 \ ﬂj
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(e)

(f)

(g)

NAVEEN | V.K PURI 17.12.2011 | R/S !
KUMAR
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It is important to bring to the attention of this Hon'ble Court
that the photographs annexed to the aforementioned sale
deeds clearly show that the constructions adjacent to the
said land were already in place before the registration of the
sale deeds. This is evident from the pages referenced in the
table below:

SNo. | ANNEXURE PAGE NO.
1. | R/2 |
2, R/3
3. | R/4

It is also important to mention before this Hon'ble Court that
the said land, along with the adjacent lands, is categorized
under "Krishi Hari Pattika" as per the Master Plan Rishikesh,
and not under "Hari Shreni," as observed by this Hon'ble
Court. Copy of Master Plan Rishikesh is annexed here as
Annexure R/6 from page 409 to [P

It is pertinent to bring to the attention of this Hon'ble Court

that, as evident from the designation in the Rishikesh master

" plan, the term “Krishi Hari" in “Krishi Hari Pattika” refers to

land designated by the government specifically for
agricultural purposes. Contrary to previous statements made
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hefore this Hon'ble Cou
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rt, this \and does not fall under the

category of "Hari Shreni,” as it lacks any trees and covered

forests.

It is submitted that a crucial fact has been concealed from
this Hon'ble Court: the constructions adjacent 10 the
respondent’s  buildings were erected Yyears pefore the
respondent's residential buildings, commercial complexes
and Hotels. None of these constructions have had their maps
approved by the development authorities, @5 the said land
falls under the "Krishi Hari Pattika" category.

It is also submitted before this Hon'ble Court that the area in
question has been converted from 3 village to a Nagar
panchayat. This rural-to-urban conversion was undertaken in
accordance with the law, following an increase in the
population from 12,000 to 40,000, reflecting the area's
development into a city. This transition Was formalized by 2
State Government order dated 27 December 2021. Copy of
the Government order dated 27 December 2021 is annexed

here as Annexure R/7 from page L'’ to
L

——

Furthermore, a fact that has been concealed from this
Hon'ble Court is that not only the buildings mentioned in the
aforesaid table have been constructed adjacent 1O the
respondent’s residential buildings, but an entire city has
been developed in the area. This stands in stark contrast to
the action being taken solely against the respondents. Copy
of photographs of erjtire developed city adjacent to these
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buildings along with satellite image of the said township are
annexed here as Annexure R/8 from page )/ > to
N

The petitioner respectfully submits before this Hon'ble Court
that the cognizance taken by this Court, as mentioned in the
attached notice, raises valid concerns regarding the dumping
of construction material into the natural stream. However,
the respondent clarifies that the water outlet referred to as a
natural stream is not a perrﬁ;nent water body. It is, in fact,
a seasonal water outlet that functions only during the rainy
season to channel water from the mountains and remains
dry for the rest of the year and also the said respondent has
used paid water and electricity at the time of the
construction. The copy of the photographs of the water
outlet along with bills of electricity and water supplied at the
time of construction are annexed here as Annexure R/9
from page //0_to_/1 7.

The petitioner further 'rérspectfulry submits before this
Hon'ble Court that no construction material has been
dumped into the said stream. During the same year, during
the prolonged rainy season, the stream was operational. Had
it not been functioning, as a fact various issues would have
arisen, which did not occur during that period. Further it is
strongly denied that the construction waste is being dumped
into the said natural stream and the applicant has alleged

' the same without any proof which is clearly evident from the

photographs annexed as Annexure R/9
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6.PARAWISE REPLY

(a)

(b)

(c)

The respondent fully denies the concern raised in
point 02 regarc'iir".{:j map approval. It has been clarified
that neighbouring buildings were constructed earlier
without any rﬁép approval, as the area falls under
"Krishi Hari Pattika," where the development authority
does not grant such approvals, The respondent
contends that only the respondent is being singled out
in this case.The copy of photographs are annexed here
as Annexure R/7.

The respondent completely denies the concern raised
in point 03 regarding the requirement to obtain NOCs
from the air and water pollution control boards. Since
the development authority can not approve maps in
this area as land is in krishi hari pattika, and for
residential purposes no Noc's are required as per
mandate. Furthermore, neighbouring  buildings,
induding commercial structures, have also been
constructed without obtaining such NOCs. The
respondent’s building, however, is intended for
residential use.

The responden't fully denies the concern raised in point
04 regarding the installation of a sewage treatment
plant, as this issue was raised by this Hon'ble Court but
is not applicable to the property in question. According
to development authority regulations of National Green
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Tribunal itself the building’s area is 826 sq mt. and
sewage treatment plants are only required for buildings
exceeding an area of 10000 sq. mt wherein also the
department has certified the sewage line and sewage
connection in the said building as required as per
government order. The copy of the rules of the
development authority along with Government order
and sewage reciepts are annexed here as Annexure
R/10 from page /2t __to__ JU¥

The respondent categorically denies the concern
raised in point 05 by this Hon'ble Court, stating that no
land associated with the rainwater disposal stream has

been encroached upon or acquired during the
construction of the ifeéidentiai building. The respondent
asserts that all construction activities have respected
the designated boundaries, ensuring that the natural

water drainage pathways remain unaffected.

In light of the facts and submissions, the action taken
by this Hon'ble Court concerning the alleged dumping
of construction material in the rainwater disposal
stream is entirely denied, as detailed in paragraph (K)
of the Preliminary Submissions. No environmental laws
have been violated in this regard, and the court's
cognizance is based on concealed facts and is
therefore liable to be dismissed.
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DEPONENT

VERIFICATION
I, the above-named deponent do hereby verify that the contents of para
no. 1 to 4 are true and correct to the best of my knowledge and nothing
has been concealed therein,
Verified and signed onthis _____dayof [ T ;= 7pG24 at

DEPONENT
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‘ INDIA NON JUDICIAL ,
Government of Uttarakhand

e-Stamp

: IN-UKO3983224463743R

! INUKOBBBE TO0BA4466H

 14-Mar-2019 11:45 AM

:  NONACC (SV)V uk1204004/ HARIDWAR/ UK-HD

: SUBIN-UKUK120400419136347842756R o0 5
- Pumnmmmmwmumm :
! Aricle 23 Conveyance -
- TAPOVAN PATTI DHAMANDSYUN TEHRI GARWAL .

:  58,00,000

(Fifty Eight Lakh only)
-~ vamsmmsmmmmmmm
_!" PUNEET CHACHRA AND SMT MAMTA CHACHRA
Stamp Duty Paid By 1 PUNEET CHACHRA AND SMT MAMTA CHACHRA  ~ °

Stamp Amount{Rs ¢ 17,100 '
Oy ) {Mrhmm Hundrad only)
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This is Certified that the Estamp generated on Date :13-Feb-2019
Certificate NO: IN- UK03983224463743R in the name of

PUNEET CHACHRA AND SMT MAMTA CHACHRA was
wrongly mentioned as:

Wrong Consideration price(Rs)- 58,00,000/-

Actual Consideration price(Rs)- 61,61,000/- -

Kindly consider the same .....

From \

\/ [k 7‘13‘}‘/

Vikram jaiswal

Stamp vendor
LA N M %
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no. 27570 StateBank of India f=i® 15032019 9 L
15.403 /— T¥E BUR HR 7 @ vaa g1 TDS fsrer Challan
no. 27259 StateBank of India f&=i® 15032019 9 aEA
15.403 / — T6 gark AR & 4 w98 g1 TDS fraa Challan

no. 25183 StateBank of India fa=i® 15032019 9 3
15403 /— TRE BOIR °9R i = v g TDS frgar Challan
no. 25624 StateBank of India f&im 15032019 d L]
450,000 /— AR ARE THE w0 g7 RTGS gt 0—
PUNBRS201903I6162996 Pun jab National Bank feie 11.03.2019
g ai®F 450,000/~ AR A oo g B9l g1 RTGS fraat
0 - ICICRSZGSOSIIOO%B#-GB ICICI Bank i@ 11.03.2019 q
afF 175692/~ TP a1 frgeER IR W Ft a=a wud BN
NEFT for@r 0 — PUNBHI9072171599 Pun jab National Bank
fraiep 11032019 ° 3@ 175,692 /— U@ AE fragcR 9K B 9
g w9d gl NEFT Ref no. 000062430166 1CICI Bank fe=ie
11032019 q I@T 2424003/ drdre or@ A FOIR &= T

ZRT @ Ho— 055188 PNB 74 Janpath New Delhi @@ 28.
022019 T 3B 24,24,003/— it wRg A R vqY N

a5 wo— 055187 PNB 74 Janpath New Delhi f&=i@ 28022019
s darmr B IR B
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e s g ¥ IES T gOV-isd]_com/etaxnew/ConlirmDetails..

Form 26QB

Yiour E-tax Acknowledgemcnt Nunber is BFOS03271

» The Acknowledgement No. genersied will be valid only if the ax d ;
* A pEyer makis 3 payment 4 Bank's suc. Towpwyers are pdvised o

save above Acknowledgement Na. for downloading Form |68 from TRACES website

« As communicated by Income Tax Depaniment. TDS certificate (Fans 168 will be available fior download froni the TRACES
website afier atleas 2 days of depasit of tax amoun af the respectivi Bank,

* The TS amaunt as per Form 2608 should be entered in the field ‘Basic T’ (Income Tix) on the Bank's web-portal as TDS
cerificate (Form 168) will be bsed on "Dasie Tax' (I T b only.

* I Dite of deduction is greater than Date of Payment/Credit, the same may resilt in Demind Notkce for laie dedustion

* I Dake of deduction is less than Date of Payment/Credit, the same may result in Demand Notice for late deduction.

s I Date of furnishing Form 2608 is beyond prescribed due date, the samwe may stirset e filing fee w's 24E

Tax Applicable 0021 Asscasment Yes 2019-20
Sinor Head Code o Financisl Yemr 2018-19
Permanent Accound Mo, [PAN) of Permsnent Account Mo (PAN] of Transferor T4TH
Transferee(Payer/Buyer) AP {Pryoe/Seller) sl
RITX
Fuall Name (Masked) of the Transferee m Full Name (Masked) of the Transferor s A
Category of Transleree on the basis of PAN Lwibivt dusal Category of Transferor on the bans of PAN indrvidusl
Suntis of PAN a3 per [TD PAN Masier Acctive PAN Sustun of PAN ms per [TD PAN Master Actrve PAN
~ Compleie Addeess of the Property Transfereeg ——————— = Upmplese Address of the Property Trangferor
Hame of premises Building/ o Mami of premuises/Bulding' Villege 50
Village T/ Dooe/Block No JEEWANI MAI MARG
FlavDoocBlock No MANI RAM ROAD Road/Sircet/Lane
RosdSircei/Lane Ciiy/Dhstrict RISHLKESH
Ciry/Drstnct RISHIKESH State UTTARAKHAND
Pin Code 249201 Emaid 1D
Emaal 1D punoct. chachm? 3 gmail com Mabile No
Mobile No 992771 5000 == 2
Wheiler mare than one
[ate of Agreement/Bookong 15032019 Transh Yes
: Whether more Uhas one
Dase of Peyment/Credit 15032019 Trmasferoe/Selk Yes
[Drate of Tex Deduction 1503209 Puymeni Type L uumygesusm

— (omplete Address of the Property Tlnhmd—-——————l r= Tax Depostt Detuils

Type of Property Land Radg 6 TIDS fin %) 1

Name af premises/Building! Village TAPOVAN “Totah Amount PaidiCredited 1540150

FlavDaor/Block No ’ " TOS Amount 1o be paid 15403

Road/Serect/Lane || Imberes: o

CaryDrtniet TEHRI GARHWAL  * = || Fee ' 0

“amse UTTARAKHAND If Total pymsent 15403 00

Pin Code 149192 [| Vel 10 words Fifleen Thousand Four Hundred

Three Rupees and paise

w& 15032019, 6:50 PM



-mmm i -
MIII

o of Consideration (Property Value) 1540250 8‘ 1 I/Llf
::m Online (Net-Banking) (4
- Saate Bank of India

g

This Acknowledgmeni 1 only for the j
infbrmuation
b construed 85 proof of payment of taxes regarding TDS on Sale of Property submitted to Tax Information Network (TIN) This

e

USRI Nl

15/03/2019, 6:51

|

of 2
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Tax Payer Counterfoil : =7

(in words) : Fifteen Thousand And Four Huadred :1::: 15032019
“TII'I“D* )
Eaternel Banking farsagh S8 State Bank of Ind
Drawn Os :
ACCOUNT OF INCOME TAX Bangslore
CDHIP&NIT.‘ETM"
Misor Head : TDS o8 (800}
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*

Sour E-tas Acknowledgement Nomber i RFMGHH4]

phe Acknowedgement No. generated will he valid anty 1) ;
: wavie AIWVE hl:::ﬁ;ﬁmmjﬂn.‘ﬁn downlonding | Hﬁ m;’mﬁ; :u';i;:ﬂ TN o st |
o A% COMITUT teorne Tax Department, THS ¢ ' i

et afr alas 2 dnys o deponi o s oun e epacte g oF dowriond o e TRACES |
o The TOS nmount ws per Fomm 2601 should be entered in ihe ficld ‘Basic T.ll.

centificine (Form 165 will be hased on "Rusic Tax' (Income Tas) anly,
o 1 Dt o0 dedisction is greater than Date of Py
o 1f D of deduction is less than Date of Pay

' (income Tax) on the Bank's weh-portal as T17%

mentredit, the same may resalt in Demand Sotice for lte deduetion |
e redit, the same may resull in Demand Notice for Ine dechaction

» 1f Date of funishing Foan 2601 is bevond prescribed due dac, the same mury sirsct Late filing foe s 34F.

e 3\337 @’/\/‘ %XM& p———

T Mgty o2t Assessment Year 019.20
Bl bl ot 800 Financial Year WE1P
gt oo i Permanent Account No. (PANY of Towwlert  hop ogeny
Transferee(Payer/Buyer) AEYPCOISEP o eiSeller)

Full Name (Masked) of the Transferee XX s Pl Name (Maskod) of the Traaferor i
Caegory of Transferee on the hasis of PAN Trucbvh chum} t:ﬂﬂ?nﬁmmwmhhﬁluﬂm hﬁnﬁ;”
Simtus of PAN as per ITD PAN Master Active PAN Status of PAN as per ITD PAN Master Active
mm#whwmﬂ'mﬁm——‘———l — Compicie Address of the Property Traes feror
Yﬂu:pl'pmiuﬂ'ﬂlw mxmmwm-p:nml
\ " Flat/DooriBlock Ne

Village

FlatMporBlock o, Road Street/Lane DEHRADUN ROAD
Foad/Sureet’Lanc MAN RAM ROAD Clury /Datrict RISHIKESH
Cmy/Thsmct RISHIEKSH State UTTARAKHAND
SueE UTTARAKHAND Pin Code 249201

Pin Code 249201 Email ID

Emal [D puneet chachml J(Zgmail com Miohile Mo

Mohile No. 292771 5000

‘Wheiher more than ane Yes
Due of Agreement/Boaking 15032010 Teansferee/Bayer
Whether more than one Yes

Duse of Taa Deduction 15032019 Payment Type Lumpsum

~ Complite Address of the Property ‘framfemed = Tix Diepedis Uectails
| . Rate of THS {in %) i

) 'ﬂm Lo .
'Eﬂmmmyww Tol Amount Pd/Credited 1540250
Flaw/Dioor/Block No TDS Amauni to be paid 15403
RoadiSireei/Lanc TAPOVAM . Inberest :

City/Districy TEHR] GARHWAL Fee

Sume UTTARAKHAND Tots! paymest :Hmim ol
Fin Code 245192 _ ki s e TW"’“"*‘W
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hitps //onlineservices. tin egov-nsdl.com/etaxnew/ConfirmDetails..

of Payment Omline (Wet-Banking)

‘ﬂfﬁﬂdﬂm {Property Value) 1540250
State Bank of India |

is only for the information regarding TDS on Sake of Property submtied o Tax Information Network (TIN). This

e
25



Tax Payer Counterfoil o
PaymentStatas:  [fwoeew |

pan [asvronser |

SBI Ref No, : IKeZATAW]

Received from : PUNXXX XHACHRA
BSR Code  |ender Chafian

s r] daie  No

CiIN Ml 1¥s 156319 25604

(in words) : Fifteen Thousand And Four Hundred Dateof . 0s 000

And Three Rupess Only challan :
Drawn On : interoet Banking ihrongh 541 State Bank of Iadia

Gundhinsgar

PAN ON ACCOUNT OF INCOME TAX Bangalore

ON: Major Head :OTHER THAN (Internet Collection Center)
COMPANIES TAX[0021]

Minor Head : TDS on Property [800]

For the assessment 2019-20

i T W *‘;



Yowwr Fejy Acknow ledpessont Ninipes i< RFos06174

e ACkTEw fedgerment No. gencrated will be valid only |
‘ e atwive ;\:khﬂ\;}h?ﬂfnlmll:: for dowlnadhiy ﬂ;ml: :'ﬂ'ﬁf;:ﬁ ?L::i;;mmm of Hank's vire, Taxpayery aro adwised i
o Ascommunicaicd by fncome Tay Department. 115 3 1 :
welsi® ;Hrr arloast 1 d%;m'm 7 it :’;;“:;21"::;::! will he avnitairie for deniond from e TRACES
¢ The amund a8 per Form shoull be entered s i )
cenifiate (Form 168 wil e based o Tasi Tav' ool :'f.:r‘ Pt Tt T wwiopuiliin 116
b :;r" Mdtﬁ-ﬂfm e than Date of Payment/Credie, the same may resull in Demaisd Natice for late deduction
«h ; iods is s than Diste of Pryment/Credit, the same may result in Demand Notice foe late deduction

o 1t Diaa of turnashing Form 2601 is beyond prescribed due daie, the same may sitract late filing fee o/ 234F.

Tioy Apghioeie 0zl Assesament Year 301920
minoe Head Code 800 Finmncial Yemr 2018-19
N, (PAN) of Permasent Account Mo, (PAN) of Tramferor  , copaialy 1
Tramfesee(PayerBuyer) AKDPCSMB i N |
Full Mame (Masked) of the Transferes m"w'm" X - Full Mame (Masked) of the Transferad XKHAR
Cmegory of Transferee on the basis of PAN Indrvidual Category of Transferor on the basis of PAN Indrviduial l
Swatus of PAN as per ITD PAN Master Active PAN Status of PAN a8 per [TD PAN Master havePAN |
[ —
— Complete Address of the Property Transleree r;wmﬂprmmh—m
Mame of premises/Puilding/ o Nane of premises/Budlding Villnge 104738
Village FlatDoorBlack No.
FrsiDoorBlock Mo Rond/Sreet/Lane DEHRADUN ROAD
Roed/Street/Lane MANI RAM ROAD Ciry/Distnet RISHIKESH
CiyMistrict RISHIKESH Stme UTTARAKHAND
Sime UTTARAKHAND Pin Code 249201
Pin Code 249201 || Ematip
Ermail 1D Wﬁﬂﬂﬂlm t WMobile Mo
Mobile No. 992TTIS000
‘Whether more (han one Yes
Dute of AgroemmtBooking 151032019 Tramaferee Huyer
Whether than vne
Dt of Prymesu/Crodit 15103/2019 bt st Yes
Diate of Tax Deduction 14032019 Payment Type Lumpetam |
—wm&ﬂuwmﬁﬁ I—‘lhﬂqﬁmlm
of Property Land Rute of TDS (in %) |
::eufmwﬂm vm.'m-nm Total Amaunt Feid Credited | 540250
Fim/DoorBlock No TOS Amowst o be paid 1540
RosdStvet]one Irenerosl ]
CliyfDisriet TEHRI GARHWAL Fre 0
Seate UTTARAKHAND Taskal poyineiil 1 5401300
N9 Fifleen Thousand Four Huodred
Fin Cole Value in words et

&& 151032019, 7:54 PM






Tax Payer Counterfoil

ean [prcann]

Wu-:mmmmu

(in words) : nh-ru—umrnn.wd
And Three Rupees Ouly

Drswn On : [aisrast Backiag thevegh 53

FAN ON ACCOUNT OF INCOME TAX
ON: Major Head SOTHER THAN
COMPANIES TAX|0021)

Minor Head : TDS on |8500|

For the assessment 2019-20
year:

388

Payment Status ;

(oo

SBI Ref No. : IKMZAUVEZ
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Jedgement No. generted will be vl on

[y ‘hln lt I!rlpl N'Ilﬂl-h. “rm
Yo I Ackng Ly meng adl 1 iy

L i s ¥ the fanpayy
o A kpontedgement No. for downlumding Foray o PAYSF makes n poyrieat af ank’
f:::mmmiﬂlﬂ hy locome Ta Department 1 ‘;ﬂiflnfr;l:"‘ljfri:: ES websiie 3 Pank’s dite. Tanparyers are advised 1o save

] depasit of Y amoun

¢ At 2 days of M the respective i
Fh'-' s amennt a8 per Form 2608 shoubd be sitee) .:-. :1'::!
*  porm 168) will he basedd on Bade Ton (Income Tan ) ouly

fichi

UGB will b wviddlabslo frr devscibomd from the TRACTS website after

Mosic Tow' Hacame Tasy on the Wank's weh-portal s TIS ermifcate

i Pate al deduetion 14 greater than Divie aff Paymentit

7 ptae of deduction i less than Date of Payment/( e

. 1 Dape of furmishing Forrm 2601 is beyvond

it the same ima
i, the pame may result in

¥ remish in Demoed Motice for Ine dedaction,

Derramd Motice fior fate dedhaetian

presenbed due daie, ihe wme may attract line Fiding foe ws T3E

" ton Applicable o02|
| inor Head Code %0 :“ﬂmﬂ;:'m w1920
! inancial W19
Permanent Account Mo,
: WM‘M] of AKDPCS2648 {lm ATM No. (PAN) of Tranafieroe ABCPAGTATH
Full Neme (Miaskod) of the Transferee Ok Full Name (Masked) of the Tranferoc il WU
Category of Transieree on the basis of PAN L rbus] Categary of Tramsforor on the basis of PAN Individhaal |
Statuy of PAN as per ITD PAN Master Active PAN Stmtus of PAN as per ITD PAN Master Active PAN J
— Complete Address of the Property Transferee — Compleie Address of the Propersy Teansferor
HMame of premuscwBuilding/ Villags 94 Name of premisesBuilding/ Village 80 |
| FlatDoor/Block No. Flat/Door/Block No. SR AL N |
Road/Street/Lane MANI RAM ROAD Road/Sireet/Lane ;
State UTTARAKHAND State 249201 l
Pin Code 249201 S [
Esmail ID i S B
el 9927715000 Mabile No. _
Wisether more than onc Yes
| Date of Agreement/Booking 15/03/2M9 Tranafores Buyes
{ Wheiher mors than one Yes
Dute of Payment/Credit 15032019 Transfeme Soller
Date of Tax Deduction 13/0372019 Payment Type C—
— Complete Addsess of the Property Transforred =T Depost Dt
" i Rate of TDS {in ¥a} 1
Typeof Property Total Amourst Prid/Credited 1540250
Hmprmhﬁ‘:udﬂﬂ’“m'“ TDS Amount to be paid 15403
|| FiShaaroc 9. TAPOVAN Interest :;
L .;."'.' . TEHRI GARHWAL P 1546300
gul-: UTTARAKHAND Toulen Fihw;!h-nd Four Hundred
" ; _#-—
[ rouat Value of Considerstion (Property Value) 1540250
g Online (Net-Bankinu)
M"”* " s State Bank of India
1 Nepwork (TIN). This canuot be
Nore: This A is oy for the infarmation regarding TDS on Sele af Property submitiedto Tox Lafumaton
construed s proof of payment of maes.

¥ o
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v ¢ ST . TEL L
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Payment Status: | Suceess

SBI Ref No. : IKSOZAUKI!

Teader Challan
r BSRCode 0 No
Rs: | 1S40N-
; CIN 4401 154319 17256
(in words) : Fifteen Thousand And Four Hundred Date of
And Three Rupess Only chalian 15-93-2019
Draws On : fstoract Banking trvagh 554 State Bank of India
PAN ON ACCOUNT OF INCOME TAX Ouilasage
ON: Major Head :OTHER THAN Beagslere
COMPANIES TAX[0021] (Internet Collection Center)

Minor Head : TDS on Property |800|

For the assessment 2019-20
year :
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IN THE COURT OF N:‘I T1oNAL C‘_g\ﬁ ¢ENL fﬁmwﬂa

Suit / Appeal No. 0Aa 24 ff 2oty JURISDICTION OF 201
" Sangay Apgrtun. Plaintts) o, Potenerol
i Appellant(s) ' Complainani(s)

VERSUS

-;7":“? 7¢ f‘;}( CITRA kY ANG An & /A4 pefendant{s)/Respondent(s)/Accused
KNOW ALL to whom these Present shall come that | / V\': 3( fz%&“"

The above named i £ I’-?ﬁ“"(“""h — y do hereby appoint
F /e Adin < e Tl A
L otnk w&“‘j, wpsg fof v
g e SR =

% Al @

(herein after called the advocatels) to be my | our Advocate in the above - noted case authorize
him/them :-

To act, appear and plead in the above-noted case in this courtor in any other court in which the same may
be tried or heard and also In the appelliate court including High Court subject to payment of fees separately for
gach courtby me/us.

To sign file, verify and present pleadings, appeals eross-objections or petitions for
axgcutions review, revision, withdrawal, comprom|se or other petitions or affidavits or
other documents as may be deemed necessary or proper for the prosecution of the said
case in all its stages subjects to payment offees foreachstage.

To file and take back decuments, to admit and/or deny the documents of opposite

To withdraw or compromise the said case o submit to arbitration any differences or
disputes that may arise touching or inany manner relating to thesaid case,

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to =
do all other acts and things which may be necessary to bo done for the progress and in the
course of the prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority
hereby conferred upon the Advocate whenever he may thinkfitto do g0 and to sign the power of attarney on our
bahalf.

And I/We the undersigned do hereby agree 1o ratify and confirm all acts done by the Advocate or his
substitute inthe matter as my/our own acts, s if done by mefus to all intents and purpose.

And |/We undertake that /We or my/our duly authorised agent would appear in courton all hearings and will
inform the Advocate forappearance when the case s called.

And I/We undersigned to hereby agrea notio hold the advocate or his substitute responsible for the result
of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he shall
receive and retain for himself.

And 'We undersigned do hereby agree that i the event of the whole or part of the fee agreed by me/ ustobe
paid to the advocate remalning unpaid he shall be entitied to withdraw from the prosecution of the sald case until
{he same is paid up. The fee settle is only forthe above case and above Court. 'We hereby agree that once the fee
is paid, | | We will not be entitled for the refund of the same in any case whatsoaver and if the case prolongs for
mare than dyears the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto sat myjour hand to these presents the contents of which have
been understand by me!/ / us on T . ] - | _20....... Accepted subjectto the

terms of the fees.
X ey Riraatl
MP? Cient Dilwer 1; \ Cliant
I Vligentity The Signature/Thumd Impression Of Balow nitoned Peson,

@% I}_-'. /‘/} I
s Lol \Who Has Been Signed in My Presence. The Client
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